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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH
ORDER SHEET
C"?f gy e \_Application No............cooov..... /\/QA/ .................. of 200/,:
Applicant (s ..”ﬁ§é§§ﬂﬁ4x»Cly»ﬂxwﬁ.f;ﬁ%gy{&.“.Respondent(s)llﬂn»apﬂﬁitﬁ&ﬂ}iﬁxcﬁ&vg“““
Advocate for Applicant (s )MFP‘)) XDy lg ............ Advocate for Respondent(s)........................
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- 1,0RDER DATED %,07, 2004,

\bﬁ/ Applicant elalms te have been

1
QY/ D’”’ eontinuing on casual kasis, im Telecem
// &J\Vb\,&\v Department of the Gevernment ef India,

g — | since 1997;It is his case that while
K‘Qﬂ/'-’ j O\ @1»0“‘

steps are being taken te reeularise his

((— < -
%W‘/\ juniers(these who were engaged subsequent

\\9{&/\ :
te 1997) his case is net being considered
1;\2_ ‘A‘S'G'\m\' 'E’,MMA for regulaiisatien.!w heed having been
Al "C"}’\ QMVQD» paid by the Respondents te the grievance f
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of the Applicant,he has appreached tﬁ}s
Trisunal inthis original Applicatien under
section 19 of the Administrative Trikunals

Act,1985, ‘

It appears, in(Telecom O rganisation
steps are being taken te resularise a huge
numbers of casually engaged persens and,
therzfore;,without keeping this O0,A,
pending; the same is disposed of (after
having heard Mr,8,Satapathy,lesmed Counsel
appearing fer the Applicant and Mr,Sashi
B, Jena,lear-ed Additional Standing Counsel
for the Union of India; eon whem a cepy of
this 0,A, has been served)with direetion te .
the Respondents te treat this 0,A, as a
representatinn te them and censider the
grievance of the Applicant for his resulari- 01

sation, expeditiowsly by end of Septemner.29941

Liserty is hereby alse granted te the
Applicant tovsumnit a detajiled resres.ntatien
te the Respondents with supvorting materials -
By 38,7,2004;which should se taken inte
consideration by.the Respondents,In the event
the Applicant desires for a persenal hearing

the Respondents should grant him the same ,

while parting with this case,it is
made clear that the casual engagement eof the
Applicant shall not be dispensed with until
his regularisatien,

With the asove ebservations and
directions, this 90,3, is disposed of..mo cests,

Send Cepies of this order, alongwith

copies of the 0,A, te the Respondents and
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free copies of this erder be given te

learmed counsel appearing for keth parties,




